The Chhattisgarh Private Universities (Establishment and Operation) Act, 2005

Act 13 of 2005

Keyword(s):
Private Universities, College, Student, Fees

Amendments appended: 10 of 2018, 14 of 2018, 12 of 2020, 14 of 2021

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




aerTs T=9E, A= 25 7RG 2005

386 (27)

CHHATTISGARH ACT
MNo. 13 of 2003)

INDEX
Section Contents Page No.
CHAFTER-1
FRELIMINARY
L Short title, extent and commencement
2 Definitions
CHAPTER-II
ESTABLISHMENT OF PRIVATE UNIVERSITY
Objects of the Private University .
4, Submission of Proposal for establishment of a Private
University.
3 Evalnations of the proposal
6 [ssuing letter of Intent
T Conditions for establishing a Private University
8. Submission of Compliance Report, Verification and Inspection
9, Establishment and Incorporation '
CHAFTER-IT
OPERATION AND MANAGEMENT OF PRIVATE UPEAVERSITY
i Private University fo be self-financed
i1 Endowment Fund .
12 Cenerzl Fund
13. Application of General Fund
14. Officers of the University
is. The Visitor
16. The Chancelior
17. The Vice-Chancellor
18. The Registrar
19, The Chief Finance and Accounts Officer
20 Other Officers
2L Authorities of the Unfverzity
=z The Governing Sody
3, The Beard of Monzgement

i



Tirag T, i 25 3T 2005

¥ 4R

&

The Academic Council

Other Authorities

The First Siatvtes

The Subscquent Statutes

The Firsi Ordinances

The Subsequent Ordinances

Vacancies not to invalidzte the proceedings of amy

Authorify or Bedy of the University.

Filling up of emergent vacancies

Committes

Mode of proof of University Record

Regulations

Enforcement of Statute. Ordinance and Regulation
CHAFPTER-IV 5

REGULATION OF FRIVATE UNIVERSITY

Annua! Repon
Annual Accounts and Andit
Periodic Inspection

CHAPTER-V
WINDING OF PRIVATE UNIVERSITY

Management of University on dissolotion

of Sponsoring Body.

Special Powers of the Statz Govemment in certsin *
Circumstances.

CHAFTER-VI
MISCELLANEQUS

Povver 1o make Rules
Power 1o remove difficulizes
Repeal and Savings



weiang Ted, A= 25 I 2005

385(29)

CHHATTISGARH ACT
(No. 13 of 2009)

CHAFATTISGARH PRIVATE UNIVERSITIES (ESTABLESHMENT AND
OPERATION) ACT, 2005

An Act to provide for establishment and for incorporation of seif- financed
Universities in the Statc of Chhattisgarh for imparting Higher Education, aud fo
regulate their functions and for matters connected therewith or incidental thereto.

Bz it enacted by the Chhattisgarh Legislature in the fifiysixth year of the
republic of India as follow :

CHAPTER-1 : PRELIMINARY

L (D This Act may be called the "CHHATTISGARH PRIVATE UNIVERSITIES
(ESTABLISHMENT AND OPERATION) ACT, 2005

2) It extends to whole of the State of Chhatisgarh.

(3) It shall come into force on date of its publication in the Official Ga-
zetie.

2 In this Act, unless the comtext otherwise requires ;-
(1) “Academic Council” means Academic Council of the privafe miversify.
Techmical Education established under All India Council of Technicsl
Education Act, 1987 (Cemral Act No. 52 of 1967

@) “Bar Council of India” means Bar Courci! of Indiz constitimted under
Section 4 of the Advocates Act, 1961 fNo. 25 of 1961).

@)  “Board of Management™ means Board of Management of the private
{3) “Chancellor™ means Chancellor of the private universitv

) “Chief Finance and Accounts Officer” means Thicf Fhmmeoe and Ac-
counts Officer of the private university.

(M) “Distance Edpcation Conncil™ means Distance Edncation Comncil estab-
lished under Section 28 of Indira Gandhi National Open Urndversity Aot
1985 (Mo. 30 of 1985),

@) “Endowment Fund” means Endowmen: Fend of the Privaie Univessity,

{9} “Fec" means coliection made by the pitvate mmiversily from the shdents,
by whatever name it may be called.

()  “Government” means Government of Chhattisgarh.
(113 “Governor” means Governor of Chhattisgarh.
(12 ~Governing Body” rmeans Goverming Body of the privale university.

(i3) “Higher Education” means study of curmioniim of oowrse for the purswi
of knowledge beyond 1042 level

GE) "Medim! Conncil of 1ndinT mesre Malica: Comesl of India oonstiloted
mieer he Indian afedicy! Coandl Ao 1959 (Mo of 1255)

(15  “Main Campus” meanas Main Ceniprs of the poivate vmiversity sitoeted

@) “MlItﬂiaCnmmﬂofThchnicalEﬂuﬁon“nmnshﬂhﬂhﬁmmﬂof'

Short title, extent and
commencersent.

Defintttons.
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in Chhattisgarh, consisting of minimum five university teaching depart-
ments/schools of studies and where Vice-Chancellor and Registrar reside
and also the main cffice of the private university is located.

“Mational Council of Assessiment and Accreditation”™ means the Nafional
Council of Assessment and Accreditation. Banglore, an autonomous In-
stitution of UGC.

“Off-Campus Centre” nmnsmnnnnfthcpmrmnnwcrmyesmbhshm
outside the main campus but within the State, operated and maintzined
as< its constituent umit.

“Ordinance” means Ordinance of the private university.

“Other Backward Class” means Other Backward Classes which may be
declared by the State Government from time to time by Notification.
“PmmUmumy”nmmapnmmummzycsmbhshedaMm
rated under this Act

“Phanuaq.rCmnmlaf{ndm“mmmPharmanounmloquimmm
tuted under the Pharmacy Act, 1948 (No. 8 of [948),

‘Regu]ata;yﬁndy"nmsatmna]ora%ienguﬂmdedy'eﬁab—
lished by the Central or State Government for laying down norms and
conditions for ensuring standards of bigher education

“Reguiatory Commission” means Commission established under Secuun
36 of this Act

“Regulations” means Regulations made under the provisions of the Act
-HR%- - F = - {f tm 0 - . i

-“State” means State of (Chhaitisgarh.

“Sindy Centre”™ means cepire esiablished in the Stae and maintained by

the privatc umiversity for the parpose of advising, counseling or for

rendering any other assistance required by the stodents m the comtext

of distance education wizich implies tmpaiting education by combination

of any two or rmore mesns of commmmication. viz, broadeasting, telecas-

ing, comespordence cOUISSS, semivars, contad! programmes and any ofther

such methadolopy. ¥

“Statute™ means Statmte miade under the provisions-of the Ao

“Sponsoiing Body™ in relations fo 2 private university mesns -

(a) A Society regisicrod under Chiuwiisgarh Socisties R:g:suﬂcmau
Adiiniyam, 1973 (Mo, 44 of 1973);

) Any regisiered Public Truasi

€ A Company registered under Section 25 of the Compamy Ad 1956
{Mo. 1 of 1956); and v

d) Any other body regisicred vmder any Aci thme being @ forse.

“Student™ micans a prison carolled in the private yniversily for porssing
& course of smudy jor (ke award of a degrec [ diploma [ cmpficaic of
othes scadeniee dissiociion

¥

“Schedule™ means Schedule appendad to the Act

“Scheduled Casic™ means the Scheduled Castes specified in relation o
this State under Aniucle 341 of the Ceosiitution of India
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(33) “Scheduled Tribe” means the Scheduled Tribes specified in relation fo
this Statc under Article 342 of the Constitution of India.

(3) “School of Studies™ means an institution mainiained by privale univer-
sity as a place of the higher leamning and research.

(35) “Teacher” means a Professor. Reader, Lecturer or a person knowr by any
other designation who is required to impart education or to grde re-
search or to render guidance to the siudenis for pursuing a coerss of
study of the university,

(36) “University Grants Commission™ means the Commission established on-
der the University Grants Commission Act, 1956 (No. 3 of 1956).

(37 “UGC REGULATIONS, 2003" means UGC (Establishment of and Mainte-
nance of Standards in Private Universities) Regulations. 2003,

(38) “Visitor™ means Visitor of the private mmiversity.
(39 “Vice-Chancellor” means Vice-Chancellor of the private university.

(40) “BPL Family” means a family whose mcome is below the poverty line
as specified by the Government from tme {0 time.

CHAPTER - I : ESTABLISHMENT OF PRIVATE UNIVERSITY

The following shall be the peneral objecte of the private wmiversity -

{a) To provide instrucfions. tzaching and training in Higher Education and
make provisions for research. advancement and dissemination of
knowiedge. :

(b) To create higher levels of intellectual abilitics.
©) To establish state of the art facilities for educafion and training,

(d) To carry out teaching and research and offer continuing education
PrOZTATIITES.

(®) To create centers of excelience for reseaich and developnient and for
sharing knowledge snd its spplication.

&  To provide comsultancy fo the industry and public crganizations.

() Te maintain the standard of degress, diplomas, centificales 2nd other
academic distinciions in accordance with the nonms laid down by UGC,
AICTE, BCL MCIL, DEC, or any oflier Repulaimy Bedy,

(hy To pursne any other objective as may be approved by the Swzie
Government based on the recomumendstions of IEE- Regulatory Commission
from time to fime.

(1)  An applicaticn containing the proposal and the project Tepart fo estzb-
lish a private university for carrying out the objectives enumcrated In
Scction 3 of this Act shall be made by the sponsoring bods. to the
Repuiatory Commission along with such e and in swch form with (he
projeci report 3s may be prescribed.

2y The project repont shal! comdain the following pamticulars. namcly - -

i) the guiails of the sponmsoring body oiwng with tie copies of s
tegistimation cettificate, constitution ind bye-laws:

¥
© ,Ohjects of the private

univeraity.
Submissicn eof
propazal for

establishment of a
piivate umivershix
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the information regarding financial resources of the spomsoring
body zlong with audited accounis for past three years

the name. locaton and main campus of the proposed private
university:

the objectives of the priviite uwniversity

availability of land, and details of buildings and infrasiructure
facilities, -

- the demails of plans for campus development such as comstruc-

tion of buildings. development of structural amenites and
infrastructural facilitics and procurement of equipment eic., o be
underiaken before the private university starts functioning, and
the phasc-wise progmamme for five years;

phased outlays of capital expenditire propesed for five years and
its sources of finance;

the natare and the number of faculties such as Science, Arts,
Commerce, Technology, Education etc., types of programmes (un-
der graduate / post graduate) of study and research proposed
to be undertaken by the private university in each faculty, and
their relevance to the developmental goals of the state, and phas-
ing of such programmes for five years with coursewise enrutment
targets;
mempmimmﬁdmﬁmmmemmﬂﬁadp&aum
command of the sponsoring body;

availability of academic facilities such as teaching saff, technical
{ ron technical staff, equipments etc., reguired for the coursss
ofsnuiyandmsemch__,

sources of finance and cstimated expeaditure per stodent;

the scheme for mobilizing resources and the cost of capital
thereto and the manner of repayvment to soch sources

the scheme for generation of funds intermallty throngh the recov-
ery of fec from stmdents, revenues anficipated from consufizncy
services and other acivities relaing w the objeck of the pri-
vate university, and other anticipated income;

-the proposed fee structure for the dillerent courses, with refer-

encs to the details of expenditire on vad cost and the ctent of
concessions or rebates im fee or frseships and scholawships, if
any. for the students belonging to scheduled caste, scheduled
tribe, other backward dasses and BFL families:

the system proposed to be followed for seledion of sudemts for
aduission to the courses  of study ai the private univessity:
the sysiem proposed €0 be followed for appointment. of ieachess
and other employees al the privaic university,

details of distance eduecation programme with proposed stmly
CCNIres;

programmes relatad w0 locs! mocds, the mamre of specialized wach-
ing, brainmyg oy motaich actvities; _
progiamass fon e bouelll of famers, womci and tadostrics
cspeetally losated i Hus Stae;

getails of play groonds znd other Gwilitiss availsbie or proposed
lo be created for gamcs and sports and exira cwricolar activitics
fike Wationai Cagdet Corps. Maticnal Service Schemes Scowis gad
Guides o
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(u) establishment of offcampus cenires and study centres specially
in the Scheduled areas of the siate:

v justification regarding the necessity of establishing the proposed
private university. -

The Regulatory Commussion shall, on receipt of the proposal and the

proiect repori for esfablishment of a private pniversity, make smch scru-

tiny. as far as possible within 7 days from the recsipt of proposal as to

the facts stated m the project report. as it may deem necessary.

The Regulatory Commission in course of scrutiny mzy ask for any ad-
ditional information from the sponsoring body, and afier receipt of such
information, the Regulatory Commission shall evaluate the project pro-
posal as far as possible, within 45 days. In the cowrse of evaluation,
the Reguolatory Commission shall take imto consideration, the following :-

@) existing facilitics for higher education and research in the area in
which the private university is proposed to be established;

®) the proposed private university has some special features or new
programmes and activities which will augment the existing academic
resources in the State and help in human resource devclopment;

© the private university shall have programmes for the uplifiment
of backward arcas or removal of regional imbalances by starting
off campus centres.in the Schednled areas of the state:

(d) the main motive for establishment of the privatc university is of
social service and welfare of youths by providing them high
quality education. :

After inquiry and evaluation as provided in Section 5, if Regnlaiory

Comuoission is of opinion that an opportunity to establish a private

university be given to the Sponmsoring Body, it shall make its

recomrnendation 1o the state government fo issue a Lzrter of Mntent to.
the sponscring body in this regard.

After receiving the recommendation from Regulatory Commission, State

Governmenl may issue letter of infent to the Spomsoring Body with re-

gard to esiablishment of private university in the State.

The lefter of intent as provided under Section 6 2) shall coitain the foliowing
conditions, which the sponsoring body will be m:p."md to fulfill for establish-
ing a privete university in the State ; namely :

(1

@

3

It shall establish -

(@) the mam campus, off-campus cenfres and stady cenires within the
state;

) an endowmen! fund m accordance with the provisions of Section
11 of the Aci.

Li shall procwre a mindmum :

@ __ 15 acres land ip case the main campus is proposed to be estab-

Tished within the Mumicipal Corporation limits of Raipur
() 25 acres of ldnd in case the main campus is proposed to b

T Esiablished at auy other place;
aad submit is ovmneorslup papers.

=

it shall! make avaiabie o mizimum Seils It up area of 25,000 squure jeet
in the form of YEldings and anciiary “Siraciurss 101 Adpinistralve b ie
posss and for conducting ihe scademic programmes,

Evahaations

Froposal

the

I[sswtmg  letter  of

Tpfest,

Cenditions

for

estaplishimz = priveie

uriversiiy.

Af['rg_ MUF‘.
A Cye oy
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(4) It shall give an underiaking :-

() that the limd and buildings of the private wniversity shail be used
for the purposz of the privale university only;

(b) further, to appoint immediately afier incorporation of the private
university and before starting of the classes, adcquate number
of faculty members along with necessary supparting staff in each
department or discipling;

() w procure equipments, computers, furniture, and other essemtial
items and invest a minimom of Rs.20 lacs per year during first
five years;

(d) to purchase books and jonrnals at least worth Rs.10 lacs in the
first year and {0 imvest not less than Rs. 50 lacs on bocks, jour-
nals, computer networking and other faglities to make the litwary
facilities adequate for contemporary teaching and ressarch within
first three years,

{®) to take up co-cumricular activities to foster a proper academic and =
healthy enviroament such as seminars, debates, quiz programmes
Scheme, National Cadet Corps etc., for the benefit of students
as per the norms laid down by the regulatory bodies;

(0 to establich welfare programmes for the employess of the private
university; .
mﬁjﬁﬂmd:oﬂnrmmﬁnmsandpzmdcamhmhﬂmﬁ:m-

B tion as may be prescribed by the central regulatory bodies from
' time to time;

(h) to fulfill the minimum c¢rileria in terms of programmes, facalty,
infrastmuctural facilities, fnancial viabilitv efc, as laid down from
time to ime by the regulatory bodies,

@ that the programmes of study leading to a degres and / or a
posigraduate degrec/dipioma offered by a private university shall
conform te the welovant regulatons/norms of the UGC or the
coaceried statuiory bodies as amended from time L time;

@ that the admission procedure and fixation of fees shall be in
accordance wifh the norms / guidelines, if any. prescribed
by the reguiatory bodies; v

G that the teaching staff of the privaie nnivessity shall have at least .
the minimum quelifications prescabed by the UGC. or other con-
cemed regulatory bodies, and be paid appiopriate emolumenis;

i) that the private university shail be.open to 2il persons of either
sex, and it shall nol discriminaie on grounds of casle, ceeed, )
religicn. rzoe, and it skail nol be lawiul for the private univer-
sity 1o adopi or imposc om any personm, amy test whatsoever of
rcligions belief or any profession in order to enditic him to be

2 appoinfed as a teacher of the private umiversity or to hold any
ciher office thercin or t¢ be admilled ag 3 simdent or 0 enioy
or excrcise any privilege thevsof

{mi) that the admissions and conduct of classes shall a0 be santed
till concerned Statetes, Ondicances arc agproved as per provisions

Verification apd
Inspection.

U'. t}!—! 'q\-r
Submissien of K (I} The sponsoing bﬂﬂ}' shall sabmit the Complismee Peport aud an un- .
Compliance  Report, derizling aloppwith the reievan! documenis to the Regaldory Commis-  °

SO0,
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Afler receiving the Compliance Report from the spomsoring body, the
Regulatory Commission shall examine the same and factual data_in the

fGanner il may deem i, including SPotf imspecdon.

The Regnlatory. Comunission, afier examination of the Compliance Report
and the Undertaking as mentioned under Sub-section (2) above. finds
any shortcomings in the same. it may direct the sponsoring bodv 1o
remove the identified shoricomings at the earliest.

The Regulatory Commission on being satisfied that the identified short-
comings, as mentioned under Sub-section (3) above, have been removed,
it shall send its report regarding status of the proposal for establish-
ment of the private university to the State Government within i5 days
from the date of receipt of the report from sponsoring body regarding
removal of identified shoricomings.

The Swaie Government may, afier the receipt of the report from the Regu-
Iatory Commission mentioned uynder Sub-section (4) above, ask the Uni-
versity Grants Comunission for inspection.of the proposed private umi-
versity.

Provided that University Grants Commission shall submit the report within
A maximum period of (hreé imonths. or else, the state governmen! may

1

l-"

mkEsoch décision as it may desm Tt

The State Government, if satisfied considering the report submitied by
the Regulatory Commission under Section 8 and Inspection Report of the
UGC, if any, that the Sponsoring Body has complied with the provisions
of Section 7 and a private uaiversily may be establiched om the basis
of its proposal, shall establish, by amending the Schedvle appended to
this Act, a private university with such name and description as may
be specified in this behalf

Such 2 private university shall be deemed to have besn incorporated from
the date of the amendment in the schedule in this behalf

Provided that, the period between the date of incorporation as mentiomed
under sub-section {2) above, and the date of submission of the applica-
tion mentdoned mider sube-section (1) of section 4. shall ot be more thain
& months.

The privaie university shall be a body corporaite by such name, as
shown in the Schedale, having perpeival succession, and commom seal
with powers subject to the provisions of this Act, 1o acquire and cwn
property, 1o contract, and shall suc and be sued by the said mame.

In ali the suits and other iegal procesdings by or againsi such private
eniversity, the pleadings shall be signed and weified by the Registrar
and all processes in such suits and proceedings shall be issued to and
be served on the Registrar

The main campus of the private university shall bc at such place as
shovm in column 5 of the Schedule

CHAPTER - II! : GVERATION ARD
MANAGEMENT OF PRIVATE UMNIVENSITY

The privaie umiversity shall be seli-Gnanced. However, the Government may

crusider providing it financial/physical incentives for reasens o be recorded in

writing,

Establishment rnd
Incorporation. 3

L]

Private exiversity to
te seli-financed.
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(1) On receipt of the letter of intent from the State Government as provided
under Section 6 (2) above, a sponsoring body willing to fulfill the con-
ditions and give undertakinps as mentioned in the letter of intent, shall
esiablish an endowment fund for the private university by depositing
the amount in the Fund of the Regulatory Commission in the manner
prescribed, as under -

(a) One crore rupees in case the privale university is to be cstab-
lished in a2 Scheduled Area of the State.

(6) Three crore rupees in other cases;

Provided that any deposit in the endowment fund prior (o the commence-

memt of this Act by the sponsoring body shall bc adjusted.

(2) The endowment fund shall be used as security deposit to ensure that
the private university complies with the provisions of the Act, Statutes -
whole or part df endowment fand on the recommendation of the Regu-
latory Commission in case of a breach or contravention of any provi-
sions of the Act, Statute, Ordinance. or Regulations by the sponsoring
body.

- (3) The mode of estzblishment of endowment fimd, the manner of its in-

vestment, the paymenti of income from it to the spomsoring body, iis
- forfeiture and mode of its return to the sponsoring body shall be such,
as may be prescribed.

Every private university shall establich a fund, which shall be called the gen-
eral fund to which the following shall be credited, namely :-

(a) fees and other charges received by the private university;
() a.nyaunuitmﬁunméﬁehymeqmmﬁngbm

(c) any income received from counsultancy and other work undertsken by .

the private university in pursusmce of its objectives;
(d) trusts, bequests, donations, endowmrent and any other gramis; and.
(€  all other sums received by the privaie university '

Provided that one percent of the fees collected from the smdents under dause
(@), shall be deposited through bank drafUbankerd cheque with the Regulsiory
Commission within 35 days of the mouth next to the month in which sach
fees are received. If private university fails 10 deposit fees within stipulated
pericd then it shall be liable 4o pay such fee with penal imferest &t the sate of
1.5% for every 30 days. i defult cootimues further beyond 90 days, this would

tantamouni to viclation of the Act for which mecessary action may be taken -

by the Regulatory Commission.

Frovided further that the Regulatory Cominisgion shail cedit this ameunt o
the Consolidated Fund of the Stale in due course.

The General Fund shali be utilized for the Following purposes, namely -

i) jepayment of debis inciuding inicreet charges therto incumred by the
university for the puiposss of this Act and tic Skfutes Ordinances znd
Repudaiions made thevsumuler

I} for upkeep of the assats of the private undversity;

@) for the payment of the cost of andit of the funds created under Sec-
tions 11 and 12 )
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(4} meeling expenses cf any smit or proceedings in the Court to which
university is a pamy.

(5}  for payment of sa2larics and .allowances of the officers and employess
of the private universily and members of the teaching and research stafi
and for payment of any providem fund contributions. gratuity and other
benefits to any such officers and employees. and members of the teach-
ing and research suaff:

(6) for payment of travelling and other allowances of the members of the
Governing Body, the Board of management, the Academic Council and
other authorities so declared under the Statues of the private university,
and to the members of any committee appointed by any of the author-
ties or by the Chairperson of the sponsoring body or the Vicechancel-
lor, in pursuance of any provision of the Act, Statute, Ordinances, or
the Regulations made thereunder;

() for the payment of fellowships, free-ships, scholarships, assistantships
and other awards to the students belonging to BPL familics or research
associates or trainees as the casc may be, or to any student otherwise
eligible for such awards under the Statwes. Ordinances, Regulations or .
Rules of the private university made under the provisions of this Act,

@) for the payment of any expenses incurred by the private university in |
carrying out the provisions of this Act, and the Statutes, Ordinances,
or the Regulations made thereonder;

() for payment of cost of capital, not exceeding the prevailing bank rates
of interest. incurred by the sponsoring body for setting up the private
university and the investments made thers for; .

(10) for payment of charges and expenditure relating to the consultancy work
underizken by the private university in pursuance cf the provisions of
this Act and the Statuies, Ordinances and the Regulations made there-
under; '

(11) for the payment of any other expenses including service fee paysble to
any orgamization charged with the -responsibility of providing anmy spe-
cific scrvice, including the managerial services to the privaie eniversity,
on behalf of the spomsoring body, as approved by the Board of Mmm-
agement to be an expense for the purposes of the private umiversit);;

Provided that mo expendifure shall be incutred by the private mniversity
in excess of the limmts for total recuening expenditure and total nos-re-
curming expenditure for the year, as may be fixed by the Board of himm-
agement, without the prior approval of the Board of Management,

Provided further thai the genmeral fund shall not be utilized for the cb-
jects specified omnder sub-section (1), witheut the prior approval of the
Goverming Body of the privaie university.

The following shall be the officers of the private university, namely - Dficers of  the
Umivarsity.

L The Visitor, 3

z The Chancelior;

3. The Vice-chancellor

4 The Pegismr

) The Chief finance and Accounis Oficers:

o, Such other officers as may be declared by the Statutes 1o be (he officers

of the University,
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The Visitor.

. The Chancellor.

Tke VYice-Chancelior

15.

16,

17
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@

The Governor of Chhattisgarli shall be the Visilor of the private univer-
sity,

The Visitor shall, when present, preside at the comvocation of the pri-
vate umiversity for conferring degrees and diplomas.

The Visitor shall have the following powers, pamely :-

(a) 10 appoint Vice-chancellor,

(b) to call for any paper or information relating to the affairs of the
private university.

(c) if il appears on the basis of the infonnation that any order,

proceeding or decision taken by amy authority of the prvate
university is not in corformity with the provisions 'of this Act,
Statutes, Ordinances or Regulations made thereunder, Visitor may
ask for the opimion of the Regulatory Commission. On being
satisfied that certain irregularity has taken place, e may issus
such directions as he may deem fit in the inferest of the private
university and the directions so issued shall be complied with
by the privaic. university. ;

. (d) to institute inquiry against the Vice-chancellor, on the report of

the Chancellor or otherwise,

The Chancellor shall be appointed by the spomsoring body for # peried

of three years with the approval of the Visitor.

Provided ‘that, for establishing the privale vniversity and making it fimc-
tional, the sponsoring body shall appoint the Chancellor iz consuliation
with the State Government for & minimuwm period of anc year, bot not
exceeding three years.

The Chancellor shell be the head of the private university.

The Chancelior shall preside over the meetings of the Governing Body
and shall, when the Visitor is not present, preside over the comvocation
of the private university for conferring degrees, diplomas or other aca-
demic distinciions, _

The Choacellor shal! have the following powess, nsmely -

(=) to ¢all for any information or recond, .

o) to repori io the Visitor for removal of the Vice-chancelicr, if be
is satisfied on thc basis of complaints that the Vice-chancellor
has acted in viclaton of the Act, siatutes or ordinances of the
private university, or commitied fnancial inegolarity.

The Vicechancellor shali be appoinied by the Visitor from the pansl

recommended by the Search Commitize consiitnted for the purpose.

The Search Commities reforred W in Sub-section (1) shall consist of the

following "~

® Two emincnt academicians nominated by the Sponsoang Baody.

an One smineni person pomingted by Uk S Governmewn I highes
education depariment

The Visisor shall appoint one of the members of the Search Conmmittse

as Chelmmn

The Search Conunitice shail submii 4 panel of ai Icasi thoee eminent

academicians for {he appointinent of Vice Chaacellor.

Provided that if the Visilor doss not 2pprove the reoommsndation of the
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Search Comnmiliez, he may call for fresh recommendation from the Com-
mitiee,

Provided further that the Vice Chancelior. to carry om the business of
ncwly cstablished private university. shall be appointed by the Visitor
on the advice of the Chancclior for a period of 2 years,

The Vicechancellor shall, subject to the provision contained in sub-
section (10}, hold officc for a term of four years.

Provided that, a Vice-chancellor shall continue to hold the office even
after expiry of his term dll a new Vice-chancellor joins. However, in any
case this period shall not exceed 6 months.

The Vice-chancellor shall be the principal executive and academic officer
of the private university, and shall exercise generzl superintendence and
control over the affairs of the private university and shall execme the
decisions of various authorities of the private university.

The Vice-chancellor shall preside at the convocation of the puvate umd-
versity in the absence of the Visitor and the Chancellor.

If in the opinion of the Vicechancellor it is necessary to take immediate

action on any matier for which powers are conferred on any other au- -

thority by or under this Act, hc may take such action as he deems
necessary, and shall at the earliest opportumity thereafier report his ac-
ticn to such officer or authority as would have in the ordimary course
dealt with the matter; :

Pravided that if in the opinion of the concemed officer or autharity such
action should not have been taken by the Vice-chancellor then such case
shall be referred to the Chancellor, whose decision thereon shall be final;

Provided further that whérc any such action taken by the Vice-chamcel-
for affects anv person in the scrvice of the university, such person shali . -
be entitled to prefer, within three momths from the date on which such
action is communicated to him, an appeal to the Governing Bady, The
decision of the Governing Body shall be communicated to the person
concerned within 2 maximum period of tluee monthe from the date of
appal.

If, in th: opinion of the Vice-chancellor any decision of any authority
of the private umiversity is not in conformity with the powsrs conferred ,
by this Act, Statutes. Ordinances, or Regulations made there ander, or”
is likely to be prejudicial to the interssis of the private university, he
shali request the concerned authority to revise its decision In case ihe
amhority iefises to revise such dedision wholly or panly or fale to take
any decision within Sfteen days, then such matter shall be referred o
the Chanceilor and his decision thereon shall be final, which =il be
reporfed to the Govemning Body for ratification.

The Vicechancellor shall exercise such powers and perform such duties
as may be prescribed by the Statutes and the Ordinances.

If at any time upon represeniation made or otherwise, it appears o te
Visilor that the Vice Chancellor

(@ bas made dofaelt in pedfouning any duwty tmposed on Bm by o |

under this Ao, or
& has acted in 2 manner prejudicial o the intermsst of the private
university, of

386(39) .
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The Registrar.

Tioe Chief Finance
and Accouwats Oilflce-

Other Officers.

Auathorities of the
University.
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(c) is incapable of managing the affairs of the private university, the
Visitor may notwithstanding the fact that the term of officc of
Vice Chancellor has not expired, by an order, in wriling, stating
the reasons therein, require Vice Chancellor to relinquish his office
as from such daie as may be spedcified in the Order.

No Order under sub-section (10) shall be passed unless the particulars

of the grounds onm which such action is proposed to be takenm are

communicated to the Vice Chancellor and he is given reasonable

opportunity of showing cause against the proposed order.

As from the date specified in the Order under sub-section (10), Vice
Chancellor shall be deemed to have relinquished the office and the offics
of Vice Chancellor shall fall vacant

The appointment of the Registrar shall be made by the Governing Eody -
on the recommendation of the experts commitiee constituted for the
purpose, as prescribed by the Statutes. However, the first registrar shall
be appointed by the sponsoring body for a period of 2 years.

All contracts shall be signed and all documents and records shall be
authenticated by the Registrar on behalf of the private University.

The Registrar shall be the Member-secretary of the Governing Body,
Board of Management and Academic Council but he shall not have a
right to vote,

The Registrar shall exercise such other powers and perform such other
duties as may be prescribed by the Statmies.

If at any time upon representation made or ofherwise, and afler making
such inquiry as may be deemed necescary, the simation so warramts that
the continnance of the Registrar is not in the inicrest of the privale
uriversity, the Vice-chancellor may request the Chancellor, in wriling stat-
ing the reasons therein, for the removal of the Registrar

Provided that before taking an action under {lds sub-ssction, the Regis-
trar siail be given an opportumity of Leing heand. )

The appoiniment of the Thief Finance and Accounts Officer shali be
made by the Chancellor a5 may be prescribed by the Statues.
ﬂwcmiﬁmmammmunﬂimshﬁﬂmmmMsm&
perform such duties as may be prescrited by the Statnies.

The private umiversity may appoint such other ofiicers as may be nzc-
essary for jis functioning,

The manver of appointment of other officers of the privaie university
angd their powers and functious shail be such as may be prescribed by
the Statates.

The following shall be the authorities of ihe privale university, namely -

@) the Governing Body;

(t) ihe Board of Management;

{&F 1he Amadewic Councii:

(@) suck other antherizies us may be oeaed Yy the Siotates shall be
the authoritics of the privale umiversity.

The term of the nominated members on the Governing Body and the

Board of Management shall be tlues vears. No nomiinated megmber shall
be pominaied for more thap two copscomtive ferms.
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22 (1} The Governing Bedy of the university shall consist of the following,
namely -

(2) the Chancellor;

o) the Vicechancellor,

{c) three cminent persons nominated by the sponsoring body out of
whom af least ene shall be noted educationust:

(d) threc distinguished persons nominated by the Visitor out of a
panel of six names submitted by the Stale Government.

(e) one representative of the State Government, not below the rank
of Deputy Secretary.

2) The Chancellor shall be the ex-officio Chairman of the Governing Body.

3) The Gowerning Body shall be the highest authority of the university. All
the movable and immovable property of the university shall vest in the
Governing Body. It shall have following powers, namely :-

(a) o provide general superintendence and directions and to comtrol
functioning of the private oniversity by using all such powers
as are provided by this Act or the Stafutes, Ordinances or Regu-
lations made thereunder;

)  to review the decisions of other authorities of the private umiver-
sity in case they are not in conformity with the provisions of
this Act or the Statutes. Ordinance, or Regulations made there-

under;
- ) io approve the budget and annusl report of the private umiver-
sity; :
(d) to lay down the policies to be followed by the private omiver-

sity;

(e to recommend to the sponsoring body ab-m:d. the volomtary ligui-
dation of the private university if a sitnaton arises when smooth
~ functioning of the private umiversity is not possibie;
(b)) such other powers as may be prescribed by the Statutes.

)  The Governing Body sball meat at least three timer in 2 cziendar vear
(5) The quorom for mestings of the Governing Body shail be five
LR ()] The Board of Management chall consist of the following members,
T namely -
{a) the Vice-chancellor;
)] iwo represeniatives nominated by the spomsering body;
(c) two representaiives nominated by the Siate Government:
(d}  two senior mosi professcrs of the private university by rotation;

fe) two senior most teachers of the privaic mmiversity, other tham in
sub-section (1) (d). by rotation,

(@) The Vice-chancellor shall be the ex-officio Chairperson of the Board of
Management,

)] The powers and functions of the Board of Mapagement shall be such
as may be prescribed by the Statutes.

{4 The Bowrd of Mungement shall mest st lesst once 0 overy ) months

35} The queram for mestings of the Board of Managememt shall e five.

The Geverminy Bedy.

*The Bourd
Management.

of
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The Academic 24 (1) The Academic Council shall consist of the Vice-chancellor and such other
Council. members as may be prescribed by the Statuies,
@  The Vice-chancellor shall be the Chairpersan of the Academic Council
@)  The Academic Comnsil shall be the principal academic body of the pri-
- vate university and shall, subject to the provisions of this Act, Stat-
utes, Ordinances and Regulation. co-ordinzie and excrcisc general Super-
vision over the academic policies of the private university.
“) Thcqmnmzfmnutmgof%ﬁmﬂuc&:mﬂs&mﬂbeaﬂasmy
be prescribed by the Statmes.
Cilier Amtharities. 25 The composition, constitution, powers and functions of other anthoritiss of the
privale university shall be such as may be prescribed by the Stanutes.
¥he First Statutes. 26 (1) SubmtoprmmmzsnrthlsAct,andﬂarlasmadethemumh,ﬂac

Fmﬁtannesofth:pmt:muws:tymaypmmdeforalioranyof
the following matiers, namely :-

(@) the constitution, powers and functions of the authoritics and other
bodicsufﬂwprhfatennivﬂsixyasmaybtbumﬁmmdﬁm-ﬁm'
lo time;

()] ﬂmmandmndmonsufappomﬂnmufthn“w—dmmcﬂm
and his powers and fimctions;

(€)  the manner and terms and condifions of appointment of the
Registrar, ﬂndmeeamAmm{)ﬁmrmmm

: and their powers and functions;

) themmmrandtmmsandmdﬂionsoquxﬁ:ﬂ:ma;lofﬂb’
£Ts. : '

(¢)  the'ierms and conditions of services of employees of the privaie
university; _

() fthmmnefurmmmmaf&qubﬂmuﬂiﬂ:s,
teachers, employees and students;

(§24] the conferment of honorary degrees; ;

(h)  the provisions regarding exemption of smdents from paj':mm of
wiion fee and for awarding (o them sdmlarsthsaniidlmdnm

@ provisions regarding the policy of admtsaons inctuding regela-
tice of reservation of seats specially for students below poverty
line BPL), SC/ST, bandicapped and gids catesoies

4 )] provisions reganding fec to be charped from students and con-
cession for the categorics mcationed in (i) above,

k) provisious regarding number of sezis in differem courses.

Provided thai the private university shall oo szke agy Stabsfe
rclating 1o charging of donation or capitation fee from the sa-
% denis.
@) The firn Siatues of the private vniversity sball be made by the Gon-
auing Body awd shall be subrutted to the ﬂﬂ;__mwry Copmzssion for
anprova!

3} The Hepolasiory Commission shall cousider the Shsi Statetes stubanitied
by the private university within itwo months fom the date of jts recepi .
and shall give its approval with such medifications 2s il may deem
TECOSSATY.
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The private university shall communicate its agreements to the First
Statutes as approved by the Regulatory Commission and if it desires not
to give effect 1o the modifications made by the Regulatory Commission
under Suvb-section (3), it may give the reasons therefore and the
Regulatory Commission may or may not accept the suggestions made
by the privale university.

The Staic Government shall publish the first Statute as approved by the
Regulatory Conumission in the official gazette and thereaficr such Statute
shall come into force.

Subject to the provisions of this Act and the Rules made there under,

the Subsequent Statutes of the private uwniversity may provide for all or
any of the following matters, namely :-

{a) creation of new authorities of the private university;

) accounting pelicy and financial procedure;

(c) representation of teachers in the anthorities of the private uomi-
versity,;

(d) creation of new departments and abolition or restructuring of
existing departments;

(e) institution of medals and prizes;

&) creation of posts and procedure for abolition;

@ revision of fees; : _

{(h) alteration of the mumber of seats in different courses, and

@ all other matters which under the provisions of this Act are to
be prescribed by the Stamies.

The Statuzs of the private university other them the frst Statutes shail

be made by the Board of Management with the approval of the
Governing Body.

The Statutes made under sub-section (2) shall be semt to the Regulatory
Cenmission and the Regulatory Commission may, if it considers necessary,
give soggestions for medifications in #t within two moniks fom the date
of receipt of the Statufes;

The Gowerning Body shall consider the modifications suggested by the
Regulatory Commission and return the Statutes to the Regalatory
Commission with its comments on the sugpestions.

L
The Reguolaiory Commission shal! consider the snggestions made by the
Governing Body and the Statetes, 2s firsliy approved by the Reguiatory
Commission, shall be published by the State Government in the gazette
annd on such publication the Statute shall come mfo force.

Subject o the provisions of this Adt or the Rules or Statutes made there
under. the first Ordinances may provide for all or anv of the following
matters, namely - '

(a) zdmission of siudenis to the privaie university and their enrolment
mentioning  cleatly special consideration for the sindents of
Schednled Taste and Scheduled Tribes, handicapped and giris
categories,

{hy deiails of courses of sindy o pe laid dovwa for the deprees,
diplomas and certificales of the privaic WGvesity.

(=} award of the degress, dipiomas, cenificaiss and ofer acadeniic
distiuciions, the mminum quaitfcations for the same and the means
© be adopted relating w0 the granting and obtaining of the sme,

The Subsequent
Stammtes.

The First Onifmances.
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The Smbsequacnt
Ordinandes.

Vacancles =114 ta

, invalidate the
procesdiugs  of any
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@)

(d)  conditions for award of fellowships, scholarships, stipends, medals
and prizes;

(¢ conduct of examinations, incleding the terms of officc and manner
of appointment and the duties of examining bodics, cxaminers and
mderators;

) examination fees (0 be charged for the various courses for
degrees and diplomas of the university,

()  conditions of residence of the students of the university,

() provision regarding disciplinary action against the students;

0] creation, composition and functions of amy other body which is
considered necessory for improving the academic environment of

@ manner of co-operation and collaboration with other universities
and institutions of higher education;

()  all other matiers which, by this Act or Stafuies made therennder,
are required to be provided by the Ordinances.

TheFmﬂrdeGfthemtemmqs!mﬂbemﬂcbyth:

Vice-Chancellor which shall be submitted to the Regulatory Commission

for approval.

The Regulatory Commission shall consider the First Ordinances schmitied -

by the Vice-chancellor under sub-section (2) within two months from the
date of its receipt and shall either approve it or give suggestions for
by the Regulatory Commission and shall -return the first Ondinance to
the Commission and on recsipt of the same, the Commission shall either
approve ‘the comments of the Vice-chancellor or disapprove the some and
an the basis of the final decision, the Ordinance as approved by the
Regulatory Commmission shall be notified by the State Government in the -
gazeste and on soch publication, the Cudinance shali come imio force.

All Grdinance ofiier thsn e First Ondinonces shall be made by e
Academic CTouncil with the approval of the Board of Manzgement

The State Government after approval of the Ordinances by the
Bepulaioty Commission, shall publish all Ordinances saade wuder sob-
section (1) in the gazett= and on such publication, the Ordinance shall
come into force. -

No acl or procesding of any authority or body of the privaie oniversity shall
be invalid merely by reason of any vacancy or defect in the constitution thereof

Vacancies arising in the members of authorities or bodies of the private
umversity doe fo death, resignation or removal of 3 momber or doe o changs
of capucity in which e was appointed or nominsicd, shall be Blled vp 5s e=ly
as passible by the parson or the body whe had appointsd or nomingted soch
a membern -

Frovided that ihe person zpooinled of nominzled as 2 miembter of oz anllesity
or Gudy of the private unfversity on aa cmeggent vacancy, shail remam mwaader
of such authority or body for only the remaining period of the member in
wiose place he is 2ppointed or nominated.
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The authorities or officers of the private pniversity may constitute such com-
mittees with such terms of reference as may be necessary for specific tasks to
be performed by such committess. The constitntion of such committees and
their duties shall be such as may be prescribed by the Statutes.

A copy of any receipt, application, notice, order, proceeding, or resohrtion of
any authority or Commitice of the privaic uwniversity or other documents in
possession of the privaie university or any enfry in any register duly main-
tained by the private university, il oeniified by the Registrar, shall be recerved
as piima facie evidence of such receipt, application, notice, order, proceedng.
resolution or documents or the existence of entry in the register and shall be
admitted as evidence of the matters and transactions thersin where the original
thereof wouwid, if produced, have been admissible in evidence.

(1

a)

The Authorities of the private university constituted by or under this
Act may make regulations subject to the provisions of this Act, the
statuies and the ordinances of the private university.

The Board of Management may modify or amul any regulations made
under this section by any authority.

All Statute, Ordinance or Regulation shall come into force after its publication

)

2

)

@

in the official gazetie.

CHAPTER-IV: REGULATION OF FRIVATE UNIVERSITY

A Regolaiory Commission shalli be established by the state government
for the purpose of providing a regulatory mechanism at the state level,
and for worling as arn interface between the State Government and the

Central Regulatory Bodies for the purpose of emsuring appropriate -

standard of tzaching, examinations, 1esesich, extension programmes,
protection of interest of the students and ensuring reasomable service

" conditivns cf the employees, while the university has full freedom to

function.

The Regulatory Commission shall fumcion nnder the geoers! chnbol of
the Visitor

The Regulatory Commission shall consist of :

@) a Chairman, fwo fulldime Members, out of which one Member
shall be “Member-Acdemic” and another Member as “Member-
Administration” and not exoeading rwo pari-time members to be
appointed by the Visitor

) a full time or pari time Secreiary.

The Chairman shall be zppointed by the Visitor from 2 panel

recomumended by the State Govemnment consisting of emfnem educationists

who have a through knowledge of the working of (e insttufions of
higher education.

The members shail be*appomted by the Visitor fom a pane! recommended

4

by the Swuie Government consisting of persors of repate in the ficld of

ciucation, finance, law, sdmunistration / manazement eic,

The Chuarman and e membas shall not be connecled in any way with
any of ihe pavalc unbversities sstablisled ander this Act

Cammitiee,

Mode of proof of
University Record.

Regulations.

Enforcement af
Statufe, Ordinance
and Regunlation.

Regulatery
Commission.
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Amanal Report. 37.
Annzal Aceemnts 38
Awdis.

)

@

1)

@)

@)

Termis and conditions of services of Chairman and the members, mode
of authentication of orders and decisions of the Regulatory Commission
and instruments issucd by the Commission, procedurs for meetings of
the Comumnission, recruitment and service conditions of the siaff of the
Commission, temporary association of persons with the Commission for
particufar purposes. funds of the Commission, its budget, annual report,
account, audit and such other matter as may be required for proper
functioning of the Comunission shall be provided m the rules made by
the State Government in this regard.

It shall be the mral duty of the Regulatory Commission :-

@) to take all such steps as il considers necessary for determination
and mainlenance of staudards of tesching. examination and
research in the private univessities;

@) to cnsure thal private universities collest only such fees and
other charges which cover the cost of edncation impared by
them and also give 2 reasonable surplus fo ensble them to
maintain asscfs and carry out further -expansion.

(©) to ensure that the teachers of the university have at least the
minimum educational qualifications prescribed hy the UGC. or
other regulatory bodies.

(@  to ensure thai the staff of the private university is appoimed in
conformity with the Statutes, Ordinance, and norms /guidelines
prescribed by UGC and other concerned Stamtory Bodies.

(e) to ensure that simdents enroiled in the prvate university are not
exploited and no un-ethical means are adopted to collect undue
excessive fee from them:

® mwkcamﬂnpﬂmngta,andmnpm,lupndanmnfa
privete university by the state, including armangement for
completios of coursss, conduct of examinations, award of degress
etc. , by assigning the job to some other slate university in such
a manner that the imteresi of the students sre mot advensly
affeced Expendiure made for these amangements for the sdents
aleng with the process of liguidation of the private urversity
shall be made good fom ihe moncy deposited iu the Endowment
Fund and / or Genesal Fund:

( o msulate in consulintion with the &oncamed privaie university,
the stady cemtres cstablished at diffcrent piaces in the state.

® The State Government may issue directions on maiters of policy -~

to the Regulatory Cormmissiom
The annual report of the privale uiniversity shall be preparcd by the
Board of Management which shall mclude among ofher mafers, the sieps
tzken by the private university fowands the fulfillmeni of its objocts and
shall be approved by tie Governing Body, and a copy of fe same shall

be submitied to the sponsoring body.

Copizs of the znnual 7eport prepared wnder sub-soction (i) shall siso
be presentod o the Visitor and (e Repulatory Commission,

The snmual scoounts incloding bslance shest of the private nniversity
shall e srepered wnder the direcfions of the Boand of Moragepend and
e aunntal accoums Shill be mdited 27 loaw ouce overy LEar by ihe
auditors appointed by the privaie university for this papese.

A copy of the anaual accounts fogether with the audit report shall be

























































“foret diRe % T=iid S Ik & S i

TR YT (for1 T feshe) < ot “Sitertg /3/09/2013-2015.”
B ATHA. FHIE H.2-22-SATDQ

e /38 fa. @ fue. fomiw

30-05-2001."

(THTHUT)
ATTERR | UhTiRd

T, TR, T 9 S[F 2020 — IS 19, W 1942

FHTE 267 ]

fafer siR faemdt &l fawmT

HATCTY, HelFal 9ad, Tdl YFYR el IR

e TR, faTid 9 S 2020

HHID 4475 /1. 98 /21—31 /U6, /B /20. — BiNTe faa 91 &1 fr=feRaa srferf=m

o1 W a7 29-5—2020 BT IYUTA BT AT U & Gl 2, TCIGERT FAAERY P BRI & ford
geHTRIA fhar Sar 2 |

BTG & ISTUTS & AT | TAT MR,
U FAR Fifen, foRed |fa.

533












“foreTe UIRE & I ST Yo & ST I

TG T (fore T feee) & won “BedteTe /31/09/2013-2015.”
2 AT FHIE A.2-22-SATDG

e /38 fa. @ fies. femw

30-05-2001."

(STHTYTT)
ATTEERTR § UehTied

AT 471] A, YHAR, TeATH 27 ITed 2021 — WIGUE 5, T 1943

fafer siR faerdt @l fawmT

HATCTd, HelHal 9ad, Tdl YFYR 3eel IR

3cd TR, feATd 27 ITRA 2021

HHID 8956 / SI. 94 / 21—31 / UT. /zm /21. — BaTe faem gar &1 fa=farlRad rfafe
WR &6 17—08—2021 BT YU B JFAT UK 8 Gl 8, YAGgRI AIAERY Pl DRI D oY
TR farar SIa 2.

BRIRTIE & JISUTd & A4 TAT MR,
U FAR Fifen, foRed |fa.

941



942

TG TSI, 31 27 SR 2021

BINTG Jfffad

(spHTh 14 T 2021)

Bodrare ol favafqenery (Remu=m vd Garaq) (ienes) ferfas, 2021

BaiaTe ol fvafderey (emuer vd o) Iifaf oM, 2005 (%, 13 9 2005) &I 3R FRT
PR 7Y AT,

YRT TR & d8ikd 99 H BaiTe fagavss gRT fF=faRad wg # I srfafaafag &1 —

gﬁf{ﬁ?ﬁ faame 1. (1) w8 sRfe ooe ol fwaferem (o vd G9eE)
' (A2 SN, 2021 HEATI.
@ s fTwR Sl BT 5T | BN
@) B I9US ¥ 3AD UHRME B ARG I U B
SSUCIEIINIEEE 2. BairTe il feafderera (Ru=r vd Harerd) AfRfH, 2005 (B, 13 99
2005) @ GRT 9 BT IU—GRT (1) & Aqd MG LA H, I FHID 14
U9 S99 WafRa ufaftcal & uwanq, FrfaRaa e 91X, &1 —
4. BNl TSI TSI T IR | SFHR Rreror HRIHH
%. | fowafdene | o &1 | e a1 (qr=gTeTy)
B M M ATUAT BT
gfgar
(1) (2) (3) @) (5) © (7)
"15. SIRG] BIfGTRC® | BING | ITH—uadyl, | BiNTe BT / AFAD! / FATTS
favafdere | ooy, | ANsE | URe—dEdTd s dera
g, ToNRoT g EERESEIE]
oo | sfafre, | g, et / et ufdreror Gar
1312 1(23‘;4 fir—491001 5. / /
& el ST PRI
T WRe 3R Hdg fasm
|l HPT
RG] QAR YT / T /
BHD yded / fad Ao
13053, RSSEICC RSN CRINERIN
faTs NEap
25—08—2007 IRy T

UFGIRT / SHNaR / Wifsar
HADBT

gled yde

H TAIfY, I,
FAdIcR Uy vd S+
THfdhd UTedHH, TH.fihd,
GTa S iR o JrgHa
TR dad Fafid
qreaHH |

A — GgRT 11 T IU-aRT (1) # FaiRa 51 I, ©0F 500 BRI & W@IMF W g9 YH0T H HIY 50.00
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HHID 8956 /1. 94 /21— /U, /B /21. — RA & AU & AT 348 $ WIS (3) &
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TAGERT UHIRIT fohar S 2 |

1.

BRIRTTG & JISIUTA & AH H TAT STTIAR,
I FAR FIfeAT, fRea |fa.

CHHATTISGARH ACT
(No. 14 of 2021)

THE CHHATTISGARH PRIVATE UNIVERSITIES (ESTABLISHMENT AND OPERATION)
(AMENDEMENT) ACT, 2021

An Act to futher amend the Chhattisgarh Private Universities (Establishment and Operation) Act, 2005
(No. 13 of 2005).

Be it enacted by the Chhattisgarh Legislature in the Seventy Second Year of the Republic of India, as
follows :-

(1) This Act may be called the Chhattisgarh Private Universities
(Establishment and Opreation) (Amendment) Act, 2021.

(2) It extendes to the whole State of Chhattisgarh.

(3) It shall come into force from the date of its publication in the
Official Gazette.

Short

title, extent and

commencement.

2. In the Schedule made under sub-section (1) of Section 9 of the Amendment of Schedule.
Chhattisgarh Private Universities (Esatblishment and Operation)
Act, 2005 (No. 13 of 2005), after serial number 14 and entries
relating thereto, the following shall be added, namely :-
S. Name of | Name of the | Procedure of Main Jurisdiction Teaching Programmes
No. | the Private | Sponsoring | Establishment Campus
University Body of Sponsoring (Head
body Office)
1) ) ®3) 4) (5) (6) )
"15. Bharti Holistic Society Village- Chhattisgarh | Diploma, Under Graduate, Post
Vishwavid | Foundation, Registered Chandkhuiri, Graduate Degree and their
yalaya Durg under Post-Tahsil intergrated courses, M.Phil.,
Chhattisgarh | Chhattisgarh | and District- Ph.D. and other research level
societies Durg, only regular courses in -
registration | Chhattisgarh «  Arts/Humanities/Social
Act, 1973 | Pin-491001. Science Faculty
(No. 44 of «  Science Faculty
1_973)_ « Education/Teacher Training
Registration Faculty.
number Engineerning/Technology/
13053, dated . ngmeernmg echnology;
25.08-2007 design Faculty

Health and Allied Science
Faculty
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« Business Administration/
Commerce/Management/

Finance Faculty

o Library and Information
Science Faculty

o Law Faculty

o Journalist/Mass
Communication/Media
Faculty

o Hotel Management."

Note :- the deposit amount prescribed in sub section (1) of Section 11 in this matter shall be Rs. 50.00 Lakhs in
place of Rs. 5.00 Crores.
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